
CEgTTRAL APMINISTRATIVE TRIBUMAI:*# JABAliPPR BENCH. JABAliPUR 

Original AppliGation Ho. 4QA of 2002

ifabalpur, this the day of a'aij 2004

Hon*ble Mr* M*P# ^Ingh , Vice Chairman 
Hon’ble Mr* Madan.Mohan* Judicial Member
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fllsram Swaraldeen
Son o f  late  Swaraldeen Pandey,
Aged about 62 years,
R/o Viiiate- (station) near 
Banke Blharl Mandlr, D istrict  
Satna

( %  Advocate - Shrl James Anthony)
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2 .
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VERSUS

union o f  In d ia ,
Through-the Secretary,
Ministry of Railway, New D elh i.

Divisional General Manager,
Central Rallv/ay, Jabalpur Division  
Dls trict-Jabalpur (M*P . )

APPLICANT

RESPONDENTS

Station Superintendent 
Railway Station Satna,
Jabalpur D iv ision , Central Railway 
Satna (Madhya Pradesh)

(By Advocate - Shrl M*N* Banerjee)

O R D E R

By Madan Mohan, Judicial Member -

By filin g  this OA, the applicant has sought the

following main re lie fs  j-

" ( i l )  I t  i s  also prayed that the applicant's
service since 8*4*1966  t ill  31*7*1988 may kindly be 
considered as minimum qualifying service for the 
purpose of pension and pensionary benefits and all 
other retlral dues and consequential benefits*

(ill#  I t  is  also prayed by this H sn 'ble  Tribunal
that .decision o f  the authority concerned that the 
applicant has been removed from service w *e *f .
31*10*1989 may kindly be declared as i l le g a l , 
arbitrary and therefore, kindly be setaslde i n  
the Interest o f justice and also by considering 
the well being o f the applicantl*
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5 , After hearing the counsel for both p arties , we find 

that the applicant was removed from the Railway Service 

with effect from 3 1 .1 0 .8 9  and he has never approached 

the respondents with his grievances. He has slept over 

his grievances for 13 years. According to rules, an 

enployee v^o is  removed from service is not entitled to 

get any pension.

6 . After considering all the facts of the case, we are

of the opinion that the OA has no merit and deserves to be 

dism issed. Hence the oA is  dism issed.

1
(Madan ^ohan) 
ju d icial Member

aa.

( M . p . s i n ^  
Vice chairman




